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KARNATAKA LOKAYUKTA

2/DE/359/2018/ARE—8
M.S.Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru - 560 001.
Dated: 21/09/2022

ENQUIRY REPORT

Rajashekar V.Patil
Addl. Registrar of Enquiries-8,

Karnataka Lokayukta,
Bengaluru.

No: Uplok-

Present :

Sub:-The departmental enquiry against (1) Sri. L.R.
Kumaraswamy, Assistant Executive Engineer,
K.R.ID.L., Hagaribommanaha]li (retired), and (2)

sri. R.F.Hudedavar, Executive Engineer,

K.R.ID.L, Hagaribommanahalli Taluk, Bellary

District - reg.
of the Karnataka

Ref:- 1) Report U/Sec 12(3)
Lokayuktha Act 1984, in
Complt/Uplok/GLB/2620/2015/DRE—1, dtd.
28/02/2018.
T No.@@w.mf@m.zm&

2) Government Orde

230T RV, Dtd.12-04-2018
Order No.UPLOK-2 /DE-359 /2018

3) Nomination
dt.23-07-2018.

Bangalore,
quiry is “initiated -on_the
Shankara Gowda,
Colony,

Present Departmental En

basis of the complaint lodged by G-

S/o Channab asavanagowda,
ly Taluk, Bellary District, (

Hagaribommanahal
)\ o~

21

Nekara
herein after



referred as ‘Complainant)) against (1) Sri. L.R.
Kumaraswamy, Assistant Executive Engineer, K.R.I.D.L.,
Hagaribommanahalli (retired), and (2) Sri. R.F.
Hudedavar, Executive Engineer, K.R.I.D.L.,
Hagaribommanahalli Taluk, Bellary District (herein after
referred to as the Delinquent Government Officials in
short ‘DGO-1 and 2, though 12(3) report of the
Lokayuktha office recommended as per Ref. No.1 for
entrusting the enquiry against above said DGOs from the
competent Government as per the G. Order No.
M. 21.3Mee.2018.  @onswdy, dated 12/04/2018, for

committing misconduct.

2. An investigation was undertaken by invoking
Section 7 (2) of the Karnataka Lokayuktha Act, DGOs
submitted their comments. Further in the course of
preliminary enquiry, the Lokayuktha sought for the
investigation report from Lokayuktha Inspector,
Dharawad. Based on the allegations of the complaint and
preliminary notes, Hon’ble Lokayktha had sent the report
U/Sec. 12(3) of Karnataka Lokayuktha Act, on
28/02/2018, as per Ref. No.1.

3. The Government on verifying the materials
accorded permission vide Ref.No.2 Government Order

No.moe®.218meme.2018.  @orswd, Dtd.12-04-2018  and

entrusted the enquiry by issuing notification.
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4. Hon’ble Lokayuktha nominated ARE-8 as per Ref.
No.3 Order No.UPLOK-2/DE-359/2018, Bangalore,
dt.23-07-2018.

5. On the basis of the entrustment order, by the
Hon’ble Lokayuktha, AOC, statement of imputation of
misconduct, list of documents proposed to be with list of
witnesses proposed to be examined in support of Articles
of Charges were sent to DGOs with copies calling upon
the DGO-1 and 2 to appear before Authority and submit

written statement of their defence.

6. Article of charges were prepared under 11(3) of
KCSR & CCA Rules and concerned DGOs as follows: .
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charge DGO-1 and 2 appeared and FOS was recorded.
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Both files written statement. DGO-1 and 2 have denied the
charges, pleaded not guilty and claimed to be tried.

8. DGO-1 has filed objections.

9. P.O. in order to prove the allegations examined CW.1 as
PW.1, got marked Ex.P.1 to Ex.P.3 and in the cross
examination of PW.1, Ex.D.1 to Ex.D.5 were marked. LO.is
examined as PW.2 and Ex.P.4 to Ex.P.38 were got marked

and case was posted for cross examination of PW.2.

10. On 04/03/2021, Advocate for DGO-1 and 2 filed the
copy of the stay order passed in W.P.No.12300/2020 and
12278/2020 and then case was adjourned from time to

time awaiting the order in the said W.P. Nos.

11. On 12/08/2021 DGO-1 and 2 filed final order passed in
above said W.P.Nos.12300/2020 and 12278/2020, in which
Hon’ble High Court of Karnataka, quashed the entrustment
of G.O. by the government and also proceedings of D.E.

Then case was adj ourned for awaiting CLC opinion.

12. On 7/01/2022 ARE-8 submitted the opinion that the
order passed in W.P.No.12300/2020 and 12278/2020 (GM-
KLA) and also W.P.N0.45764 /2017 (GM-KLA)
dtd.23.07.2021 are not fit to be challenged by preferring
SLP before Hon’ble Supreme Court of India, vide para 42.

QY gt
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13. File was placed before Hon’ble Upa-Lokayuktha-1 for

consideration; same was approved on 02/02/2022.

14. After that file was placed before Hon’ble Lokayuktha,
Karnataka, for further consideration. Opinion of ARE-8 and
Upalokayuktha was approved by Hon’ble Lokayuktha on
17/06/2022.

15. And file was re-submitted to CLC on 18/06/2022 with

the opinion.

16. Hon’ble Chairman, Legal Cell, Karnataka Lokayuktha,
Bangalore, Vide letter dtd.12/07/2022 (vide order
dtd.27/01/2022) has been pleased to decide not to
challenge the order passed in W.P.No.12300/2020 and
12278/2020,

17. In view of the G.O.No. mwz.21.5Mm=x».2018. Bonsedd, Dtd.12-

04-2018 and AOC framed in Uplok-2/DE/359/2018, ARE-
8, dtd.28/02/2018, have been quashed against DGO-1 and
2 as per the order of Hon’ble High Court in W.P.No.
12300/2020 and 12278/2020, dtd.23/07/2021. Present
enquiry against DGO-1 and 2 may be dropped/closed.

18. For the reasons stated above, proceed to record the

following order;
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FINDINGS

In view of the Government Order and
Articles of Charges having been quashed
against DGO-1 and 2 as per Order passed
in W.P.No.12300/2020 and 12278/2020,
dtd.27/01/2021, the present enquiry
against DGO-1 and 2 is closed.

Hence, this report is submitted to
Hon’ble Upa-Lokayuktha for kind perusal
and for further action, in the matter.

N {yu\—/\\ M\ g
(RAJASHE R.V.PATIL)

Additional Registrar Enquiries-8

Karnataka Lokayukta, Bengaluru.

ANNEXURES

Ll

LIST OF WITNESSES EXAMINED ON BEHALF OF DISCIPLINARY

AUTHORITY:
| PW1 Sri. Gaddada Shankaregowda, S/o
Channabasagowda, aged 45 years,
dtd.13/05/2019
PW.2 Sri. Yerriswamy, S/o Suryanarayana, aged 40

years, dtd.07/08/2019

LIST OF DOCUMENTS MARKED ON BEHALF OF

DISCIPLINARY AUTHORITY:

[Ex.P1

\ Ex.P.1(a)

Signature of PW.1

‘ Form No.-1 Complaint submitted before Hon'ble
Lokayuktha by the complainant-PW1 (Original)




16

Ex.P2

Ex.P.2(a)

Form-II (complainant’s  Affidavit) submitted to
Lokayuktha (xerox copy)
Signature of PW.1

Ex.P3

Complaint enclosures.(xerox)

Ex.P.4

Government Order from Housing Department
dtd.13/04 /2010 (xerox copy)

Ex.P5

Margasuchi from Rajeev Gandhi Grameena Vasathi
Nigama Ltd., (Karnataka Government)dtd.29/06/2010
(xerox copies) (pages 16 to 18)

| Ex.P.6

Proceedings of Hagaribommanahalli Taluk Panchayath
Office, by Executive Officer, dtd.04/10/2010 (xerox
copies) (pages 19 to 21)

Ex.P.7

Proceedings of Hagaribommanahalli Taluk Panchayath
Office, by Executive Officer, dtd.28/03/2011 (xerox
copies) (pages 22 to 29) 1

Ex.P.8

Letter from MLA., of Hagaribommanahally Taluk, to
Minister of Vasathi, Karnataka State, dtd.18/05/2011
| (xerox copies) (pages 30 and 31)

"Ex.P.O

Letter from R.G.R.H.C.L. Bengalore, to Chief Executive
Officer, Zilla Panchayath, Bellary, dtd.16/06/2011,
(xerox copy)

Ex.P.10

Letter from R.G.R.H.C.L. Bengalore, to Chief Executive
Officer, Zilla Panchayath, Bellary, dtd.13/09/2013, |
(xerox copy)

Ex.P.11

Proceedings of Hagaribommanahalli Taluk Panchayath
Office, dtd.22/11/2011 to KRIDL (xerox copies) (pages
36 to 38)

'Ex.P.12

Memorandum of Understanding/Agreement between |
KRIDL and E.O. of Taluk Panchayat, dtd.22/03/2012
(Pages 39 to 43) (xerox copies)

Ex.P.13

Amended copy of Memorandum of
Understanding/Agreement between KRIDL and E.O. of
Taluk Panchayat, dtd.20/06/2012 (Pages 44 to 48)
(xerox copies)

Ex.P.14

Xerox copies of documents pertaining to House
construction in eight stages from 25/11/2011 to
17/01/2015 (xerox copies) (Pages 49 to 86)

Ex.P.15

Proceedings of Rajeev Gandhi Vasathi Nigama Limited,

pertaining to house construction expenditure (xerox

7

e

BN
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\ copies) (Pages 87 to 92) j
Ex.P.16 Order copy of Rajeev Gandhi Vasathi Nigama Limited,
pertaining to house construction photos through GPS.
(xerox copies) (Pages 93 to 95)

Ex.P.17 Letter from Assistant Executive Engineer of KRIDL to |
C.E.O., Bellary, dtd.06/06/2016 (xerox copies) (Pages

| 96 to 103)

Ex.P.18 Letter from Assistant Executive Engineer of KRIDL to
C.E.O., Bellary, dtd.15/09/2016 (xerox copies) (Pages

\7 108 to 111)

Ex.P.19 Letter from Principal, R.M.Y.E.C., college, Bellary, to The ]
\ C.E.O., Zilla Panchayath, Engineering, Bellary,
dtd.04/04/2016 and its enclosures (pages 112 to 115)
(xerox copies)

Letter from Executive Officer, Taluk Panchayatl?\
Hagaribommanahalli, to Managing Director,
Rajeevgandhi Grameena Vasathi Nigama Limited, |
dtd.04/07/2015 and its enclosures (pages 116 to 118]]
(xerox copies)

Ex.P.19(A)

Ex.P.19(B) | Proceedings in the office of Managing Director,
’ Rajeevgandhi Grameena Vasathi Nigama Limited,
| Hagaribommanahalli, Bellary District, dtd.03/06/2014 |
\ and its enclosures (pages 1 19 to 122) (xerox copies)
PEX.P.Q,O Letter from Managing Director, Karnataka Rural \
'| Infrastructure Development Ltds;; Bangalore,
| dtd.15/10/2013 to All Joint Director, KRIDL., and its
] | enclosures (pages 123 to 141) (xerox copies)
| Ex.P.21 Booklet of Karnataka Rural Infrastructure Development
| Ltd., Hagaribommanahally Sub-Division, Bellary District
and its enclosures (pages 142 to 150) (xerox copies)
Ex.P.22 Work details of KRIDL Nigama, pertaining to

| Bachigondanahalli, Thambrahally and Lokappanahola|
‘ village, of Hagaribommanahally, Bellary District
pertaining to 2010-11 and its enclosures (pages 151 to
| 155) (xerox copies) !
'\EX.P.QS General report of Karnataka Rural Infrastructure
Development Ltd., Hagaribommanahally Sub-DiVision,)
\ Bellary District and its enclosures (pages 156 to 161)

\l_ (xerox copies) J

WM\ "
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Letter from E.E. of KRIDL., Hoovinahadagali, to Police
Inspector, Karnataka Lokayuktha, Hosapete. (Karnataka
Rural Infrastructure Development Ltd., Hoovinahadagali
Sub-Division, Bellary District)dtd.21 /12/2017 (page
162) (xerox copy)

Ex.P.25

Letter from Executive Officer, Taluk Panchayat,
Hagaribommanahalli, to Police Inspector, Karnataka
Lokayuktha, Hosapete and its enclosures
dtd.20/12/2017 (pages 163 & 164) (xerox copies)

Ex.P.26

Beneficiaries status-GPS updated copies and its
enclosures (page 165 to 176 ) (xerox copies)

Ex.P.27

Work details of KRIDL Nigama, pertaining to
Bachigondanahalli, Thambrahally and Lokappanahola
village, of Hagaribommanahally, Bellary  District
pertaining to 2010-11 and its enclosures (pages 177 to
196) (xerox copies)

Ex.P.28

Statements of beneficiaries of Bachigondanahalli,
Thambrahally and Lokappanahola village, of
Hagaribommanahally, Bellary District,dtd.22 /1272017
(pages 197 to 233) (Original and xerox copies)

Ex.P.29

Statement of Gopyanaik before A.C. Hosapete Sub-
Division and Police Inspector, Lokayuktha, Hosapete,
dtd.27/12/2017 (pages 234 to 237) (original copies)

Ex.P.30

Statement of B.M.S. Veeraiah before Police Inspector,
Lokayuktha, Hosapete, dtd.27/12/2017  (page 238)
(original copy)

| Ex.P.31

Statement of Rudrappa before A.C. Hosapete Sub-
Division and Police Inspector, Lokayuktha, Hosapete,
dtd.27/12/2017 (pages 239 to 240) (original copies)

Ex.P.32

Statement of T. Venkobappa before A.C. Hosapete Sub-
Division and Police Inspector, Lokayuktha, Hosapete,
dtd.27/12/2017 (pages 241 to 242) (original copies)

Ex.P.33

Letter from Assistant Director, KRIDL.,
Hagaribommanahalli to Karnataka Rural Infrastructure
Development Ltd., Hagaribommanahalli Sub-Division,
Bellary District, dtd.16/01/2015 (page 243 to 255)
(xerox copies)

'Ex.P.34

Letter from Executive Officer, Taluk Panchayat,

| Hagaribommanahalli, to Assistant Director, KRIDL.,[

&/\/” &Lp\o»\ \a\ M
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Hoovinahadagali, dtd.19/06/2015 (page 256 & 2577‘
(xerox copies)

Ex.P.34(A)

Letter from Executive Officer, Taluk Panchayat,
Hagaribommanahalli, to C.E.O., Z.P. Bellary,
dtd.24/01/2017 (page 259 to 262) (xerox copies)

Ex.P.35

Statement of L.R. Kumaraswamy before A.C. Hosapete
Sub-Division and Police Inspector, Lokayuktha,
Hosapete, dtd.28/12/2017 (pages 263 to 266) (original
copies)

Ex.P.36

| Ex.P.36(4)

Letter from office of Police Inspector, Karnataka
Lokayuktha, Hosapte to DRA-1, Karnataka Lokayuktha,
Bangalore, dtd.28/12/2017 (originals) (pages 263 to 2606)
Signature of PW.2

Ex.P.37

Ex.P.37(A)

Letter from office of Police Inspector, Karnataka
Lokayuktha, Hosapte to S.P. Karnataka Lokayuktha,
Bangalore, dtd.28/12/ 2017 (original)

Signature of PW.2

Ex.P.38

i Letter from Office of Superintendent of Police, Karnataka
‘ Lokayuktha, Bangalore, dtd.29/12/2017 (original)

LIST OF DOCUMENTS MARKED ON BEHALF OF DGOS:

‘ Ex.D1,
Ex.D.2 &
‘ Ex.D.3

| Original copies ofthree complaint submitted by
' complainant before Lokayuktha Office, Bangalore, L0

withdraw the complaint, No.Complt/ Uplok/No.GLB-

| 2620/2015 dtd.09/03/2017

Ex.D4 &
Ex.D.5

"Original copies of Two Affidavits submitted by
| complainant, dtd.15/12/2017 and dtd.——

R
(RAJASHEKAR.V.PATIL)

Additional Registrar Enquiries-8
Karnataka Lokayukta,
Bengaluru.
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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/359/2018/ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 26th September, 2022.

RECOMMENDATION

Sub: Departmental Inquiry against Shriyuths:

(1) L.R.Kumaraswamy, Assistant Executive
Engineer, Karnataka Rural Infrastructure
Development  Limited, Hagaribommanahalli
(Retired).

(2) R.F.Hudedavar, Executive Engineer, Karnataka
Rural Infrastructure Development Limited,
Hagaribommanahalli Taluk, Bellary District-reg.,

Ref: 1) Government Order No.rpess: 21 : BEee : 2018,
Bengaluru, dated: 12/04/2018.

2) Nomination Order No.UPLOK-2/DE/359/
2018, Bengaluru, dated: 23/07/2018 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 21/09/2022 of
Additional Registrar of Enquiries-8, Karnataka
Lokayukta, Bengaluru.

kkkkk

The Government by its order dated: 12/ 04/2018 initiated

the disciplinary proceedings against (1) Shri L.R.Kumaraswamy,

Assistant Executive Engineer, Karnataka Rural Infrastructure

Development Limited, Hagaribommanahalli (Retired) and (2) Shri

R.F.Hudedavar, Executive Engineer, Karnataka Rural



Infrastructure Development Limited, Hagaribommanahallj Taluk,
Bellary District (hercinafter referrcd (o as Delitiquent Government
Official, for short as DGOs No.1 and 2) and entrusted the

Departmental Inquiry to this Institution.

. This Institution by Nomination Order No.UPLOK-2/DE/359/2018,
Bengaluru, dated: 23/07/2018 nominated Additional Registrar of
Enquiries-8, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs No.1 and 2 for the alleged charge of misconduct,

said to have been committed by them.

. The DGO No.1, Shri L.R.Kumaraswamy, Assistant Executive
Engineer, Karnataka Rural Infrastructure Development Limited,
Hagaribornmanahalli (Retired) and DGO No.2, Shri R.F.Hudedavar,
Executive Engineer, Karnataka Rural Infrastructure Development
Limited, Hagaribommanahalli Taluk, Bellary District were tried for

the following charges:
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4. Notice of Articles of charge, Statement of Imputation of misconduct
with list of witnesses and documents was served upon the DGOs

No.1 and 2 and posted for appearance. On 03/10/2018, DGOs

L
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No.l and 2 appeared before this Authorily and their First Oral
Statciment was recorded and enquiry was posted for Written
Statement. DGOs No.1 and 2 have filed their Written Statement

on 12/02/2019 and 26/02/2019 respectively.

. Presenting Officer on behalf of Disciplinary Authority has examined

PW-1 and got marked Ex. P-1 to Ex. P-3 documents and in the
cross-examination of PW-1, Ex. D-1 to D-5 documents were got
marked. Investigation Officer is also came to be examined as PW-2
and Ex. P-4 to Ex. P-38 documents were got marked and case was

posted for cross-examination of PW-2.

. During the pendency of the Inquiry, on 04/03/2021, DGOs No.1

and 2 have appeared before this Authority and submitted copy of
Writ Petition No.12278/2020 (GM-KLA) and 12300/2020 (GM-KLA)
filed before Hon’ble High Court of Karnataka, Bengaluru, wherein
the matter was stayed. Further, on 12/08/2021, DGOs No.1 & 2
appeared and filed the copy of judgement in Writ Petition
No.12278/2020 (GM-KLA) and 12300/2020 (GM-KLA), in which
Hon’ble High Court of Karnataka, quashed the Orders of
Entrustment of G.O. by the Government and also proceedings of

departmental enquiry.

\
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7. The file was referred to the C B———airman, Legal Cell, Karnatak

Lokayukta, Bengaluru. In turn, === on 27/01/2022 Chairman, Lege

Cell, Karnataka Lokayukta subra —itted opinion stating that, it i

decided not to challenge the final  —s—————rder of the Hon’ble Hon’ble Hig

Court of Karnataka, Rengali _———=3ru Bench in Writ Petitio

No0.12278/2020 (GM-KLA) ane<——————+ 123800/2020 (GM-KLA) B

preferring Special Leave Petition —— T ecfore Hon’ble Supreme Court ¢
India. The same has been apj s Toved by Hon’ble Lokayukta o
17/06/2022. That apart, the C= “hairman, Legal Cell, Karnatak
Lokayukta has sent letter datec———mmmmmm : 12/07/2022 stating that, tk

office has taken decision not to ¢ I allenge the order passed in Wr

Petition No0.12278/2020 (GM-KL .= =) and 12300/2020 (GM-KLA) t

the Hon’ble High Court of Karnat=—————=ka, Bengaluru.

8. On perusal of the judgement laic® down by the Hon’ble High Cou
of Karnataka, Bengaluru Bench in Writ Petition No.12278/20%
(GM-KLA) and 12300/2020 (GM — KLA) and on consideration of ti

lotality of circumstances, sincc, = e Government Order bearing N

mpesss: 21 @ srEewe ¢ 2018, Bengalur = 1, dated: 12/04/2018, passed |
the 1st Respondent/Disciplinary Authority against DGOs No.1 &
and Articles of Charge framed in No.UPLOK-2/DE/359/2018 we
quashed by Hon’ble High Cou=— t of Karnataka in Writ Petiti

No0.12278/2020 (GM-KLA) and ®  2300/2020 (GM-KLA), vide ord

_.._-w")
T ——



dated: 23/07/2021 and the same is not challenged by the
Chairman, Lcgal Cecll, Karnataka Lokayukta, Bengaluru and to
close this enquiry against DGOs No.1 and 2. Hence, the instant
proceedings against the DGOs No.1 and 2 do not survive for

consideration.

. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the' Inquiry Officer.
Therefore, it is hereby recommended to the Government to accept

the report of the Inquiry Officer.

Therefore, it is hereby recommended to the Government to
accept the report of Inquiry Officer and to ClOSC1 the proceedings
against DGO No.1, Shri L.R.Kumaraswamy, Asgistant Executive
Engineer, Karnataka Rural Infrastructure Development Limited,
Hagaribommanahalli (Retired) and DGO No.2, Shri R.F.Hudedavar,
Executive Engineer, Karnataka Rural Infrastructure Development
Limited, Hagaribommanahalli Taluk, Bellary District in view of the

1

fact that Government Order bearing No.rmpwes: 21 : srpswe : 2018,

Bengaluru, dated: 12/04/2018, passed by the 1st
Respondent/Disciplinary Authority against DGOs No.1 and 2 and
Articles of Charge framed in No.UPLOK-2/DE/359/2018 against

the DGOs No.1 and 2 are quashed by Hon’ble High Court of



Karnataka in Writ Petition No.12278/2020 (GM-KLA) and
12300/2020 (GM-KLA) and also decided, not fit to challenge the
order passed by Hon’ble High Court of Karnataka, Bengaluru

Bench.

11. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

ﬂ ALY

23—

(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.
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